A
"t

CENTRAL ADMINISTRATI VE TRIBUNAL P RINCIP AL BENCH
0.A.N0,231/98

: B
‘New Delhis Dated this the 24 .‘day of Dacembsar, 1998

HON 'BLE MR, S, R ADIGE VICE CHAIA7AN(a).

mer Lal, g
s/o Late Sh.Kishori Lal,

Mo Will,Bmnoli,

P.0,Dhol Siras, T
New DBlhi - 045 - eo0ooco Rpplicant,

(By Adwecate: Shri A.K. em-a)
Vt_zrsua i}

-Union of India,
thmugh -

the Secretary
ﬁinistry of Lau, Justice and

o.ampany Affairs, _
artment of Legal Arfairs,
Shastri Bhauan, .
New DBlhi e . ocoooo'Respondentao"

( By Adwcate:s shri R. V. Sinha)

HOM *BLE MR, S, ReADI G&MLQEALM_LAL__

Applicant seeks a di rection to respondents

: to allou him to join duty ag a daily uages Casual

labourer, ui,th- all consequential benefits, including

arrea2rs of pay .and allouénces and regularisation,

2. Adnittedl)' applicant was engaged as a

Casual Labourer in respondent department on 5,6.91

and was al s0 gran ted tanporary status woe.Po 1.9.93
vide order dated 12,7.95 (Anr_vexuraaa II). Respondants
contend that applicant absented him-elf from duty
without intimation‘?mm 104.‘95‘1:0 30,4,95 and simiiarly
in May, 1995 he uas absent from duty on 4th, 12th to 22n4g
and 30th ﬁay,1995 without intimation,. In Juneo1995 he

"jmained absent without intimation Prom 9th to 14th Jung,

°nd f rom 20th June till 18th July,1995, m application
for leave f rom 20.6 95 to 5,7.95 was mceived on 7.7.95 .
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_for duty on 17.7,96 he uas not allowed to joim
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but applicant himsel? did not report for duty till

18.1.95 upon-which his services were teminatad
in tums: of para 7 of O0,M, dated 109,93 (anexure-fl)
uith"’oné‘ month notice vide notice dated 18,7,95 '

'(Annexure-»RIII) uhich was served thmugh a epecialf

messmgar,ona Ram Kumare o ' i

. 3,,"‘,, Appucant seaks to ‘explain his absences from |

duty on the plea that ha had to look after his |
ailing father and si_star, and states that the 1att;er
un fo rtunately passed away in October,?1995, He

further states that the resulting tepsions caused |

his owun illness and e ventually uhen he reported

till he produced a fitness certificate, but despite
his p‘*md&ctng the seme ﬁe_ ¥asg not alloued to jein,

He also denies receipt of the notice dated18,7.9S.

4 I have heard both sides,

5, npplican§°s serv ces hawe been teminated

u-ith one month®s notice by @ wlid order dated v

118,7.95 and he csnnot successfully take the plea

that he should be allowed to join duty on the
ground that he did not receiw the aforesaid noticea
Furthemore as per applicant s own avements he

was re?used pemission to rejoin duty in Dacember,

1996, but he has f‘i].ed this 0a in January,1998, that

" is with considerable delayo

6. This 0a is disposed of with. the direction
that subject to availebility of wrk when respondents

are céns:ldering engaging casual labourers, they
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shoul d cn_ns—ide‘;-. applicant’s case in“préference to
juniors and those with oversll length of past
services, without compelling him to be sﬁonsored

again through the @:ploymmt Dtchangeé

7. The 04 is di posed of in tems of para 6

above. No costa,
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